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AUTHORIRTIVE ENGLISH TEXT

Bill No. 25 of 2010.

THE HIMACHAL PRADESHTAX ON ENTRY OF GOODS INTO LOCAL AREA
(AMENDMENT) BILL, 2010

(As INTRODUCEDIN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal PradeséixTon Enty of Goods into LocaArea
Act, 2010 (Act No. 9 of 2010).

BE it enacted by the Legislativssembly of Himachal Pradesh in
the Sixty-firstyear of the Republic of India as follows:—

1. (1) ThisAct may be called thelimachal Pradeshax on short titie
Entry of Goods into Loc#irea (Amendment#ct, 2010. and

commence-
ment.

(2) Itshall be deemed to have come into force on thelag of
October 2010.

2. Insection 4 of thédimachal Pradeshax on Entry of Good®mendment

. : - , o
9 of 2010. into LocalAreaAct, 2010 (hereinafter referred to as the “princhaf)— ;' *<"°"

(a) insub-section (1), the second proviso shall be omitted; and

(b) for sub-section (2), the following sub-section shall be
substituted, namely:—

“(2) The tax shall be levied on purchase value of a motor vehicle
at the rate as specified in Schedule-11 o&be

Provided that where the purchase value of a motor
vehicle is not ascertainable on account of non-availability or
non-production of the original invoice or when the invoice
produced is proved to be false or if the motor vehicle is acquired
or obtained otherwise then by way of purchase, then the
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purchase value shall be the value or price at which motor vehicle
of the kind or quality is sold or is capable of being sold in open

market.”.
Omission_of 3. 3. Section 5 of the principatt shall be omitted.
section 5
Repeal of 4. (1) The Himachal Pradedkax on Entry of Goods into Local

Ordinance

No. 8 of Area (Amendment) Ordinance, 2010 is hereby repealed.
2010 and
savings.

(2) Notwithstanding such repeal, anything done or any action taken
under the Ordinance so repealed shall be deemed to have been done or
taken under the corresponding provisions ofAbts
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STATEMENT OF OBJECTS AND REASONS

Lage number of Motovehicles are being brought from outside tteteSby individual
for personal/ commercial use, thus depriving the State of its legitimate revenue on the purchase of
such vehicles within the&e. Especiallyarge number of goods vehicles are being brought from
outside the te due to non-availability of such vehicles because of congogunyta policyThe
demand in the State has always exceeded the availability of motor vehicles, especially Goods
vehicles and the existing quota policy of various companies are forcing people to purchase such
vehicles outside of Himachal Pradesh thereby leading to huge revenue lostatie tiéts the
imposition of Entrylax on motor vehicles, the purchases currently being made from outside the
State are expected to shift inside titet&which will increas@AT collection in the gate and will
facilitate the purchaser to purchase motor vehicles from the nearest outlet wittatethE8ther
in order to plug this revenue leakage the “motor vehicles” have been included in Schedule-II of the
Himachal Pradeshax on Entry of Goods into Locatea Act, 2010. The Sate like Rajasthan
has imposed Entflax on vehicles way back in 1988, which is working smoothly

2. Therevenue so collected will get re-deployed for building new roads, public facilities
and other infrastructure including repair and maintenance of old and existing roads, bridges and
other infrastructure in the State. Since, State suffers from locational disadvantages and to reach
out the far-flung areas of the State and to facilitate smooth movement of men, material and crops,
itis essential to provide better road infrastructure and public facilities by mobilizing additional
revenue through imposition of Enfigix.

3. Since the Legislativessembly was not in session and amendment in the Himachal
Pradesfax on Entry of Goods into LocAteaAct, 2010 had to be madegantly Therefore,
the Himachal Pradedtax on Entry of Goods into LocAtea (Amendment) Ordinance, 2010
(H.P. Ordinance No. 8 of 2010) was promulgated under clause (1) of article 213 of the Constitution
of India by the Governor of Himachal Pradesh dhQ&tober 2010, which was published in the
Rajpatra, Himachal Pradesh on"Txtober 2010. Nowthe said Ordinance is required to be
replaced by a regular enactment.

4. This Bill seeks to replace the said Ordinance without modification.

PREM KUMAR DHUMAL,
Chief Minister
Dharamshala:
Dated 2010.
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FINANCIAL MEMORANDUM

The inclusion of motor vehicle under Schedule-II of the Himachal Pradesim Entry of
Goods into LocahreaAct, 2010 will help to plug revenue leakage, agdarumber of vehicles
especially Goods vehicles are being purchased from outside the State for personal/commercial use
thereby leading to huge revenue loss to the State. Clause 2 of the Bill, if enacted, will yield
approximately Rs. 3.00 crore per annum to the State exchequer and with the shifting of trade
inside the &te, the/AT collection will get sizable boogts the provisions of the Bill after being
enacted are to be enforced through the existing Government magchirgtiyere will be no
additional expenditure from thége exchequer



